Lential Administrative Tribural D(

Principal-Berch

, Ln-220/92

New Uelhi, the 7th AHugust, 15S6.

Hon'ble shri rn.K. Ahccja, FM(Aa)

J.F. Fandey,

S/o sh.n.Nh, Pandey
L-34, 2¢rojini Nagar, _

New Uelhi, ce . Applicant.

(#av, sh.nsnish Kalie )

1. Union of inoia thicugh

Uirector Gencral of Wcrlds,
Nitman Bhawan,
New uwelhi,

.. The Lhief tngineer,

F.0 Circle 2

Folice Headquarters, MSG0

g1ldg. 1.P. Estate, \
New uelhi, ' .. Responuents,

LruER (Cral )

Hon'bie shii h,K. Ahooia, M(A)

hen this matter ceme up on S,7.%6

nene @& pecred for the respondents, 1 vieu

the _ .
oF/possibility of change of Lentral Lovt, ciunsel

in  the inteivening pericd, it wes deemed proper
to issue fresh notice to the respondents which
was duly .eived cn 16,7.96, Uespite this none
has appesared todey on behalf of the resroruencts,
‘thazefore

The matter iy being disposed of on the basis

of pleacings on 1ecord and argumenrts advanced

by the ld, counsel for the epplicant,
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2, The learned counsel for the applicant
submits that the spplicant wvho was working as
chovkidar with the respondents has not been paid
OTA to which he was entitled in accerdance with the
Circular Mo,3/2/83 ECV dt, 4.6.1987 which provides
that Chowkidars posted in Superintending Engineer's
office are entitled to extra wages of overtime sllouance
under certain conditions, The applicant claimed the
OTA from 1,1,74 but the respondents restricted the
same from 1.1.1983, The applicant states that he filed
a representation dated 16,5,91 which has not been finally
disposed of by the respondents, The respondents in
reply denied the allegation of the applicent and
advanced the plea that the application is barred by
limitation,
3. Learned counssl for the applicant argues
that the representation of the applicant is still
under consideration, The respondents had aaught‘fot
e clerification vide their letter No,3/6/90=ECV
dt. 30.4,1990 which was duly furnished on 28,7,.90.
In view of this position, it is not necessary
to go into the merits of the application, It will
meet the ends of jgstice, if the’npplication is
disposed off with the following directions:

i) Respondent no,2 is directed to consider

\

the representation of the applicant
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dated 22,3,90 with the clarification
submit ted by him on 28,7.90, within
a period of three months from the
date of receipt of a copy of this
order i,e, by 6,9,1996 and to pass
a speaking order thereon,

i1)In case the representation is accepted,
respondent No,2 will afrange to pay OTA
to the spplicant within thres months

of the date of communication of the decision,

No order gs to costs,




